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case those personnel who were not sanction-
ed their annual leave during 1972 and 1973
and who are to be disembodied by 31st Mar-
ch, 1973 have been permitted to take their
annual leave. The question of extending the
benefit to T.A. personnel who will be
disembodied after 31st March, 1973 is under
the consideration of Government.
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837. SHRI J. P. YADAV: Will the
Minister of STEEL AND MINES be pleased
to state:

(a) what is the requirement and produc-
tion of steel in the country; and

(b) by when and how the difference bet-
ween production and requirement is likely to
be eliminated?]
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to Questions 104

tfTHE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
demand for saleable mild steel in 1973-74,
according to the estimates of the Task Force
on Iron & Steel for the V Plan, is about 6 '7
million tonnes. The domestic availability,
according to the estimate of the same Task
Force, is likely to be about 5 -8 million
tonnes.

(b) It is expected that near self-sufficiency
in steel production can be reached in two or
three years with the commissioning of
Bokaro Steel Plant and the existing steel
plants attaining production of 90% of their
rated capacity.]
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f[ NUMBER OF DEFENCE PERSONNEL
KILLED IN ACTION

838. SHRI J.P. YADAV: Will the
Minister of DEFENCE be pleased to state:

(a) the number of soldiers killed during
the last war together with the number of
those taken prisoner and those who are still
missing ; and

(b) the nature and quantum of assistance
given by the Central and State Governments
respectively to the families of soldiers killed
in action; and whether Government will give
preference to their families in giving
employment?]

t[ ] English translation.
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to Questions 106

killed in the last war. 528 were taken
prisoners and 210 are missing.

(b) The scheme drawn up for the reha-
bilitation of war bereaved families and other
dependents of deceased soldiers is a package
of concessions extended by the Centre and
State Governments. The most significant
measure is the liberalised pensionary awards
under which the nominated heir of a
JCO/Jawan receives for life, monthly
pension equal to the pay last drawn by the
deceased. The widow of an officer receives
three-fourths of the basic pay of the rank
held by the deceased at the time of his death
till his deemed date of retirement or 7 years
whichever is later, followed by normal
pension of the rank. In addition, children of
those killed have been made entitled to free
education up to the first-degree level,
including cost of books, uniforms, board and
lodge in all educational institutions
recognised by Govt. In the matter of
employment, preferences are being extended
up to 2 dependents of the deceased
servicemen including the widow without
registration with the Employment Exchange.
Arrangements have also been made for
providing assistance in carrying out self-
employment schemes and vocational training.
State Governments have paid ex-gratia
grants ranging from Rs. 1,000 to Rs. 5,000
to casualties belonging to the respective
States. They are also assisting in the matter
of employment and allotment of
accommodation and agricultural land.]
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t[ ] English translation.



